| TEM NO 39 COURT NO. 5 SECTI ON 1|

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No.1055/2004

(From the judgenent and order dated 24/11/2003 in CRLA No.1349/1981

of the H GH COURT OF JUDI CATURE AT ALLAHABAD)

Al ZAZ & ORS. Petitioner(s)

VERSUS

STATE OF U. P. Respondent ( s)

(Wth petition for bail and office report)

Date: 29/10/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SHI VARAJ V. PATIL

HON BLE MR, JUSTI CE B. N. SRI KRl SHNA

For Petitioner(s) M. Raj esh, Adv.

For Respondent (s) M. C.D. Singh, Adv.

M. Praveen Swarup, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER



r

f our weeks

In view of the letter circulated by the | earned advocate for th

respondent, t he speci al | eave petition is finally adj ourned fo

for filing counter affidavit.

[ T.1. Rajput ] [ Shelly Sengupta

Court Master Court Master

N.B.: M. R C Kaushik, Advocate, is for the conpl ai nant,

who is not a party in the case



